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5432/1/2021 Governor's Office, Coast.  Cuddalore Circle 
Date: 13.05.2021.     Cuddalore Circle 

 
Peace Talks Meeting Activities.   
 
Cuddalore Circle, Panchakkuppam Sub Circle, Kudikadu Village, SIPCOT Industrial Estate, Crimsun 
Organics P Ltd, This morning (13.05.2021) at 07.04 hrs, due to malfunction of the distillation vessel, 
the employees who worked in the company were 17 persons injured in the accident and admitted in 
the hospital for treatment.  There have been 4 persons died in the hospital.  A meeting was held at 
the Revenue Commissioner's Office in Cuddalore on behalf of the Corporation to seek compensation 
on behalf of the company. 
 
Details of those present at the meeting:  
1. Revenue Commissioner, Cuddalore  
2. Superintendent of Police, Cuddalore 
3. Assistant Superintendent of Police, Cuddalore 
4. Revenue Commissioner, Cuddalore 
5. Revenue Inspector, Manjakuppam, Cuddalore.  
6. Ramesh Prabakaran, Crimsun Organics P Ltd  
7. Paranitharan, Director Operations, Crimsun Organics P Ltd 
8. Kumar PRO  
9. P. Tamariselvan, Cuddalore -DPI Parti 
10. RKL . Sivakumar, Ichchankadu, SIPCOT  
11. C, Muthukrisharan, Dist Councillor  
12. V. Sivakumar, President, Kudikadu  
13. RP Durai, Former Panchayat President  
14. K.  Chandrasekaran, District Deputy Secretary, P.M.K.   
15. Kaliyamurthy, Karikadu,  
16. Selvakumar,  
17. T. Ramalingam  
18. A. Sivamani 
19. Ravi |   
20. S.  Murugan  
21. S, Sivakumar 
 
Decisions taken at the Negotiation Meeting 

1. In the case of one crore rupees to be paid as compensation to the Company for blood loss to 
persons affected by the gas attack, it was decided on behalf of the Company to pay 15 Lakhs 
for these 4 persons each on behalf of the victims to pay a maximum of Rs.60lakhs. This was 
unanimously accepted by both parties.   

2. The company has promised to provide a consolation allowance of Rs. 10,000 / - per person to 
13 persons who are being treated in 2 injured hospitals.  This was unanimously accepted by 
both parties.   

3. Both parties unanimously agreed that the receiving treatment would be offered the job on 
the basis of a contract already in place with the termination of treatment. 

4. In addition, both parties agreed to the company's promise to fully accept the full amount if 
individuals receiving treatment for require higher treatment.   
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5. It was promised that any of the heirs of the deceased persons would be offered employment 
on contract basis on merit.  The peace talks are based on the terms and conditions of the 
agreement between the two parties. 
 
 
Sd/- 
Sd/- 
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From:       To: 

Mr.P.Arunsathya, B.E.,      Founder, 

District Collector (In-Charge)     Crimson Organic Pvt.Ltd. Company 

and District Revenue Officer,                Sipcot, Kudikadu, Cuddalore 

Cuddalore 

 

 Current Account Number: W5 /16341/2021        Date: 18.05.2021 

 

Sir, 

          Subject: Regarding the inspection to be conducted at Crimson Organic Pvt.Ltd  by              

Hon'ble Chairman of the National Sanitation and Rehabilitation Commission for                                   

the States of Andhra Pradesh and Tamil Nadu, Mr. M.Venkatesh to investigate the death of 4 

persons in the accident which took place at 7.30 am on 13.05.2021 and visit to be held at Cuddalore 

district on 20.05.2021. 

 

View: New Delhi National Sanitation and Rehabilitation Commission Letter  

           No:  20012/01/ HCP/ 2021-Admn/2001 Date: 17.05.2021 

 

     To draw their attention to the letter they see in view. 

 

     The Hon'ble Andhra and Tamil Nadu Chairman of the National Sanitation and Rehabilitation 

Commission, Mr. M. Venkatesh, will visit Cuddalore District on 20.05.2021 to inquire into the 

deaths of 4 persons in an accident that occurred at 7.30 am on 13.05.2021 in Cuddalore District 

and to inspect the Crimson Organic Pvt Ltd Company. Therefore, as per the reconciliation 

discussion held on 13.05.2021 in front of the the revenue officer, I request to handover the 

DEMAND DRAFT of Rs. 15 Lakhs to Cuddalore Revenue Officer / Revenue Inspector by evening 

on 19.05.2021 as promised, as quoted in the following attachment for the heirs of the 4 persons 

affected by the accident and requesting to join during the inspection. 

 

 

Attachment:         Om / P. Arunsathya  

 

Details of heirs      District Collector (In-Charge) 

Cuddalore 
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    For The District Collector 

Thiru Rajkumar S/o Rajendran heir information: 

S.No Name Relation Age Amount 

1) Tmt. Prema Wife 35 Rs.1,87,500/- 

2) Vaanishree Daughter 6 Rs.5,50,000/- 

(Fixed Deposit 

Account) 

3) Velan Son 1 Rs.5,50,000/- 

(Fixed Deposit 

Account) 

4) Amutha Mother 55 Rs.1,87,500/- 

Total    Rs.14,75,000/- 

 

Thiru Ganapathy, S/o Karunakaran heir information: 

S.No Name Relation Age Amount 

1) Thiru. 

Karunakaran 

Father 47 Rs.7,37,500/- 

2) Tmt. Sridevi Mother 40 Rs.7,35,500/- 

Total    Rs.14,75,000/- 

 

Thiru. Vijeshraj, S/o. Vijayakumar heir information: 

S.No Name Relation Age Amount 

1) Vijayakumar Father 58 Rs.7,35,000/- 

2) Sulochana Mother 51 Rs.7,35,000/- 

Total    Rs.14,75,000/- 

 

Tmt.Savitha W/o` Senthilkumar heir information: 

S.No Name Relation Age Amount 

1) Thiru. 

Senthilkumar 

Husband  40 Rs.1,75,000/- 

2) Master. 

Santhoshkumar 

Son 16 Rs.6,50,000/- 

(Fixed Deposit 

Account) 

3) Ms. Jasmin Daughter 13 Rs.6,50,000/- 

54



(Fixed Deposit 

Account) 

Total    Rs.14,75,000/- 
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Compensation settlement receipt  

Compensation agreement , May 20,2021 Tamil Nadu made between the following parties 
(Compensation Receipt) 

C-8,C-10 & C-11, Sipcot Industrial Estate, Kudikkadu, Cuddalore Tamil Nadu- 607 005, 
Crimsun Organics Pvt Ltd the company’s Managing Director (Hereafter referred to as First 
Party or Company) unless or otherwise stated in terms of its meaning or context or meaning 
including their heirs , successors and appointees are first party. 

 

And 

Mr.Ganapathy’s Mother age 40 Mrs. Sridevi. 

Then collectively referred to as second party, unless or otherwise stated in terms of its 
meaning or context or meaning including their heirs , successors and appointees are second 
part. 

In this case, on 13.05.2021, Mr. Ganapathy has worked as Assit Operator under JKS Contract 
in Float No C9,C10&C11 Crimsun Organics Pvt Ltd, Sipcot industrial Estate , Kudickkadu, 
Village Cuddalore , Tamil Nadu. 

And in the case deceased employee died after an accident at the factory on 13.05.2021. 
Contract worker who died on accident was eligible for ESIC No. 5131607786. 

And in the second part, parties of  legal heirs of deceased was themself mentioned. 

Party’s through their representatives, on 13.05.2021 Cuddalore Revenue Divisional  office  in 
presence of Divisional officer , 1st party has agreed to pay to a sum of Rs.15,00,000/- (Fifteen 
Lakhs Only) to 2nd party as full & final  settlement, on the below mentioned terms and 
conditions , the amount will be paid. 

And in a letter dated 18.05.2021 issued by the cuddalore district collector mentioning the 
above settlement arrangement and the details mentioned and requested to pay settlement 
in favour of second party. 

Therefore the agreement specifies the following. 

1) Mr.Ganapathy’s legal heirs and representatives are themself and there is no other legal 
heir or beneficiary’s for the deceased member which was produced by the second party.  
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2) On the basis of representation, the first part thereby without any harm or discrimination, 
Rs.15,00,000/- will pay the amount to the second party.  

Sl.No 
Recipient Full 

Name Amount 
Amount Paid 

Through 
DD No / cheque 

No 

1 Mr.Karunagaran 

Rs.12500 (Rupees 
Twelve Thousand 
and Five Hundred 
Only) 

Cash NA 

2 Mrs.Sridevi 

Rs.12500 (Rupees 
Twelve Thousand 
and Five Hundred 
Only) 

Cash NA 

3 Mr.Karunagaran 

Rs.7,37,500/- 
(Rupees Seven 
Lakhs Thirty Seven 
Thousand and Five 
Hundred Only) 

DD 

ICICI Bank, 
Cuddalore dated 
19.05.2021, DD 
No.501170 

4 Mrs.Sridevi 

Rs.7,37,500/- 
(Rupees Seven 
Lakhs Thirty Seven 
Thousand and Five 
Hundred Only) 

DD 

ICICI Bank, 
Cuddalore dated 
19.05.2021, DD 
No.501171 

 

3) The second party has confirmed the above payment 

4) The above claim amount has been settle as full and final settlement. 

5) Upon the receipt of the above claim, the 2nd party shall not make  any claim against the 
first Party. 

6) The 2nd party has agreed that all the claim have been settled by this agreement. It is further 
agreed that all parties must faithfully in discharge and perform their duties. 

7) In presence of Revenue officer and with their assistance, the parties have voluntarily came 
and agreed to this settlement without any coercion. 

In presence of the following witness, the parties has signed this agreement on 20.05.2021 

 

On behalf of  Crimsun Organics 

Senturapandian Ramesh    Mr.Karunagaran 
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(Managing director)     Age : 47 

       Address : 

       Aadhar No. 

       Mrs. Sridevi 

       Age :40 

       Address: 

       Aadhar No. 

 

Below witness 

Signature 

Full Name: R.Srinivasan 

Age:  

Address 

Aadhar No. 

Signature  

Full Name: N.Kumaran 

Age:  

Address: Sangalikuppam 

Aadhar No. 
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Compensation settlement receipt  

Compensation agreement , May 20,2021 Tamil Nadu made between the following parties 
(Compensation Receipt) 

C-8,C-10 & C-11, Sipcot Industrial Estate, Kudikkadu, Cuddalore Tamil Nadu- 607 005, 
Crimsun Organics Pvt Ltd the company’s Managing Director (Hereafter referred to as First 
Party or Company) unless or otherwise stated in terms of its meaning or context or meaning 
including their heirs , successors and appointees are first party. 

And 

Mr. Rajkumar’s , wife  Mrs. Prema aged 35, Mr. Rakkumar’s minor daughter Vani shree age 6, 
her guardian Mrs.Prema. 

Mr.Rajkumar’s minor son, Velan his guardian Mrs.Prema 

Mr.Rajkumar’s Mother Amutha age 55 

Then collectively referred to as second party, unless or otherwise stated in terms of its 
meaning or context or meaning including their heirs , successors and appointees are second 
part. 

In this case, on 13.05.2021, Mr Rajkumar’s has worked as Assit Operator under JKS Contract 
in Float No C9,C10&C11 Crimsun Organics Pvt Ltd, Sipcot industrial Estate , Kudickkadu, 
Village Cuddalore , Tamil Nadu. 

And in the case deceased employee died after an accident at the factory on 13.05.2021. 
Contract worker who died on accident was eligible for ESIC ESIC No. 5130950435. 

And in the second part, parties of  legal heirs of deceased were themself mentioned. 

Party’s through their representatives, on 13.05.2021 Cuddalore Revenue Divisional  office  in 
presence of Divisional officer , 1st party has agreed to pay to a sum of Rs.15,00,000/- (Fifteen 
Lakhs Only) to 2nd party as full & final  settlement, on the below mentioned terms and 
conditions , the amount will be paid. 

And in a letter dated 18.05.2021 issued by the cuddalore district collector mentioning the 
above settlement arrangement and the details mentioned and requested to pay settlement 
in favour of second party. 

Therefore the agreement specifies the following. 

1) Mr.Rajkumar’s legal heirs and representatives are themself and there is no other legal 
heir or beneficiary’s for the deceased member which was produced by the second party.  
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2) On the basis of representation, the first part thereby without any harm or discrimination, 
Rs.15,00,000/- will pay the amount to the second party.  

Sl.No 
Receipient Full 
Name Amount  

Amount Paid 
Through 

DD No / cheque 
No 

1 Mrs.Prema 

Rs.12500 (Rupees 
Twelve Thousand 
and Five Hundred 
Only) 

Cash NA 

2 Amutha 

Rs.12500 (Rupees 
Twelve Thousand 
and Five Hundred 
Only) 

Cash NA 

3 Mrs. Prema 

Rs.1,87,500/- 
(Rupees One Lakhs 
Eighty Seven 
Thousand and Five 
Hundred Only) 

DD 

ICICI Bank, 
Cuddalore dated 
19.05.2021, DD 
No.501174 

4 Vani Shree 

Rs.5,50,000/- 
(Rupees Five Lakhs 
Fifty Thousand 
Only) 

DD 

ICICI Bank, 
Cuddalore dated 
19.05.2021, DD 
No.501179 

5 Velan 

Rs.5,50,000/- 
(Rupees Five Lakhs 
Fifty Thousand 
Only) 

DD 

ICICI Bank, 
Cuddalore dated 
19.05.2021, DD 
No.501178 

6 Amutha 

Rs.1,87,500/- 
(Rupees One Lakhs 
Eighty Seven 
Thousand and Five 
Hundred Only) 

DD 

ICICI Bank, 
Cuddalore dated 
19.05.2021, DD 
No.501175 

 

3) The second party has confirmed the above payment 

4) The above claim amount has been settle as full and final settlement. 

5) Upon the receipt of the above claim, the 2nd party shall not  claim against the first Party. 

6) The 2nd party has agreed that all the claim have been settled by this agreement. It is further 
agreed that all parties must faithfully in discharge and perform their duties. 

7) In presence of Revenue officer and with their assistance, the parties have voluntarily came 
agreed to this settlement without any coercion. 

In presence of the following witness, the parties has signed this agreement on 20.05.2021 
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On behalf of  Crimsun Organics 

Senturapandian Ramesh    Mrs.Prema 

(Managing director)     Age : 35 

       Address : 

       Aadhar No. 

       On behalf of son(Velan) Signed 

       Mr.Prema 

       Age :35 

       Address: 

       Aadhar No. 

      On behalf of daughter(Vani Shree) Signed 

       Mr.Prema 

       Age :35 

       Address: 

       Aadhar No. 

       Mrs.Amutha 

(Managing director)     Age : 35 

       Address : 

       Aadhar No. 

 

 

 

Below witness 

74



Signature:  

Full Name: R.Srinivasan 

Age:  

Address 

Aadhar No. 

Signature:  

Full Name: N.Kumaran 

Age:  

Address: Sangolikuppam 

Aadhar No. 
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Compensation settlement receipt  

Compensation agreement , May 20,2021 Tamil Nadu made between the following parties 
(Compensation Receipt) 

C-8,C-10 & C-11, Sipcot Industrial Estate, Kudikkadu, Cuddalore Tamil Nadu- 607 005, 
Crimsun Organics Pvt Ltd the company’s Managing Director (Hereafter referred to as First 
Party or Company) unless or otherwise stated in terms of its meaning or context or meaning 
including their heirs , successors and appointees are first party. 

And 

Mrs.Savitha’s husband Mr.Senthil Kumar aged 40yrs 

Mrs.Savitha’s minor son Santhosh kumar aged 16 his guardian Mr.Senthil Kumar 

Mrs.Savitha’s minor daughter Jasmine aged her guardian Mr.Senthil Kumar 

Then collectively referred to as second party, unless or otherwise stated in terms of its 
meaning or context or meaning including their heirs , successors and appointees are second 
part. 

In this case, on 13.05.2021, Vijayaraj’s has worked as House Keeping  under JKS Contract in 
Float No C9,C10&C11 Crimsun Organics Pvt Ltd, Sipcot industrial Estate , Kudickkadu, Village 
Cuddalore , Tamil Nadu. 

And in the case deceased employee died after an accident at the factory on 13.05.2021. 
Contract worker who died on accident was eligible for ESIC No. 5129657599. 

And in the second part, parties of  legal heirs   of deceased were themself mentioned. 

Party’s through their representatives, on 13.05.2021 Cuddalore Revenue Divisional  office  in 
presence of Divisional officer , 1st party has agreed to pay to a sum of Rs.15,00,000/- (Fifteen 
Lakhs Only) to 2nd party as full & final  settlement, on the below mentioned terms and 
conditions , the amount will be paid. 

And in a letter dated 18.05.2021 issued by the cuddalore district collector mentioning the 
above settlement arrangement and the details mentioned and requested to pay settlement 
in favour of second party. 

Therefore the agreement specifies the following. 

1) Mrs. Savitha’s  legal heirs and representatives are themself and there is no other legal heir 
or beneficiary’s for the deceased member which was  produced by the second party.  
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2) On the basis of representation, the first part thereby without any harm or discrimination, 
Rs.15,00,000/- will pay the amount to the second party.  

Sl.No 
Receipient Full 
Name 

Amount  
Amount Paid 
Through 

DD No / cheque 
No 

1 Mr.Senthil Kumar 
Rs.25000 (Rupees 
Twenty Five 
Thousand Only) 

Cash NA 

2 Mr.Senthil Kumar 
Rs.175000 (Rupees 
One Lakhs Seventy 
Five Thousand Only) 

DD 

ICICI Bank, 
Cuddalore dated 
19.05.2021, DD 
No.501172 

3 Santhosh Kumar 

Rs.6,50,000/- 
(Rupees Six Lakhs 
Fifty Thousand  
Only) 

DD 

ICICI Bank, 
Cuddalore dated 
19.05.2021, DD 
No.501173 

4 Jasmine 

Rs.6,50,000/- 
(Rupees Six Lakhs 
Fifty Thousand  
Only) 

DD 

ICICI Bank, 
Cuddalore dated 
19.05.2021, DD 
No.501169 

3) The second party has confirmed the above payment 

4) The above claim amount has been settle as full and final settlement. 

5) Upon the receipt of the above claim, the 2nd party shall not  claim against the first Party. 

6) The 2nd party has agreed that all the claim have been settled by this agreement. It is 
further agreed that all parties must faithfully in discharge and perform their duties. 

7) In presence of Revenue officer and with their assistance, the parties have voluntarily 
came agreed to this settlement without any coercion. 

In presence of the following witness, the parties has signed this agreement on 20.05.2021 

 
On behalf of Crimsun Organics 
 
Senturapandian Ramesh    Mr.Senthil Kumar 
(Managing director)     Age : 40 
       Address : 

       Aadhar No. 

      Son (Santhosh Kumar on behalf him signed) 

      Age: 40 
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       Aadhar No. 

     Daughter (Santhosh Kumar on behalf him signed) 

       Age: 40 

       Aadhar No. 

 

        

 

 

 

Below witness 

Signature:  

Full Name: R.Srinivasan 

Age:  

Address 

Aadhar No. 

Signature:  

Full Name: N.Kumaran 

Age: 54 

Address: Sangolikuppam 

Aadhar No. 
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Compensation settlement receipt  

Compensation agreement , May 20,2021 Tamil Nadu made between the following parties 
(Compensation Receipt) 

C-8,C-10 & C-11, Sipcot Industrial Estate, Kudikkadu, Cuddalore Tamil Nadu- 607 005, 
Crimsun Organics Pvt Ltd the company’s Managing Director (Hereafter referred to as First 
Party or Company) unless or otherwise stated in terms of its meaning or context or meaning 
including their heirs , successors and appointees are first party. 

And 

Mr.Vijesh Raj  father, Mr.Vijayakumar aged 58 

Mr. Vijesh Raj’s Mother Mrs.Solachana aged 51 

Then collectively referred to as second party, unless or otherwise stated in terms of its 
meaning or context or meaning including their heirs , successors and appointees are second 
part. 

In this case, on 13.05.2021, Vijesh Raj’s has worked as Trainee chemist in C9,C10&C11 
Crimsun Organics Pvt Ltd, Sipcot industrial Estate , Kudickkadu, Village Cuddalore , Tamil 
Nadu. 

And in the case deceased employee died after an accident at the factory on 13.05.2021. who 
died on accident was eligible for ESIC ESIC No. 5130092405. 

And in the second part, parties of  legal heirs of deceased were themself mentioned. 

Party’s through their representatives, on 13.05.2021 Cuddalore Revenue Divisional  office  in 
presence of Divisional officer , 1st party has agreed to pay to a sum of Rs.15,00,000/- (Fifteen 
Lakhs Only) to 2nd party as full & final  settlement, on the below mentioned terms and 
conditions , the amount will be paid. 

And in a letter dated 18.05.2021 issued by the cuddalore district collector mentioning the 
above settlement arrangement and the details mentioned and requested to pay settlement 
in favour of second party. 

Therefore the agreement specifies the following. 

1) Mr. Vijesh Raj’s legal heirs and representatives are themself and there is no other legal heir 
or beneficiary’s for the deceased member which was  produced by the second party.  

2) On the basis of representation, the first part thereby without any harm or discrimination, 
Rs.15,00,000/- will pay the amount to the second party.  
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Sl.No 
Receipient Full 

Name Amount 
Amount Paid 

Through 
DD No / cheque 

No 

1 Mr.Vijaya kumar 

Rs.12500 (Rupees 
Twelve Thousand 
and Five Hundred 
Only) 

Cash NA 

2 Mrs.Sulochana 

Rs.12500 (Rupees 
Twelve Thousand 
and Five Hundred 
Only) 

Cash NA 

3 Mr.Vijaya kumar 

Rs.7,37,500/- 
(Rupees Seven 
Lakhs Thirty Seven 
Thousand and Five 
Hundred Only) 

DD 

ICICI Bank, 
Cuddalore dated 
19.05.2021, DD 
No.501176 

4 Mrs.Sulochana 

Rs.7,37,500/- 
(Rupees Seven 
Lakhs Thirty Seven 
Thousand and Five 
Hundred Only) 

DD 

ICICI Bank, 
Cuddalore dated 
19.05.2021, DD 
No.501177 

3) The second party has confirmed the above payment 

4) The above claim amount has been settle as full and final settlement. 

5) upon the receipt of the above claim, the 2nd party shall not  claim against the first Party. 

6) the 2nd party has agreed that all the claim have been settled by this agreement. It is 
further agreed that all parties must faithfully in discharge and perform their duties. 

7) In presence of Revenue officer and with their assistance, the parties have voluntarily 
came agreed to this settlement without any coercion. 

In presence of the following witness, the parties has signed this agreement on 20.05.2021 

 
On behalf of Crimsun Organics 
 
Senturapandian Ramesh    Mr. Vijaya Kumar 
(Managing director)     Age : 58 
       Address : 

       Aadhar No. 

       Mrs.Sulachana 

       Age:51 
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       Address 

       Aadhar No. 

        

 

 

 

Below witness 

Signature:  

Full Name: R.Srinivasan 

Age:  

Address 

Aadhar No. 

Signature:  

Full Name: N.Kumaran 

Age: 54 

Address: Sangolikuppam 

Aadhar No. 

  

  

  

 

 

 

 

94



95

Chaos
Typewriter
ANNEXURE-G



96



97



98



99



                        <<TRUE TYPED COPY>> 

 

WITH REGISTRATION / APPROVAL CARD 

OFFICE OF THE JOINT DIRECTOR OF OCCUPATIONAL SAFETY AND HEALTH, 

CUDDALORE 

PROHIBITION ORDER 

No. E/906/2021        Date: 14.05.2021 

Factories Act 1948 ( Amended Act 1987)  and Tamil Nadu Factories Rules 1950 

 

1. During a joint inspection on 01.05.2021 at 01.45 pm with the Director of Cuddalore  

Occupational Safety (Full Additional In-charge) and Deputy Director of Cuddalore 

Occupational Safety (Full Additional In-charge) at your factory that afternoon, the 

factories were found to be in violation of the law and regulations as indicated in the 

attachment. Due to the fact that the factory is currently in a state of disrepair due to a fire 

accident, Fipronil Technical and Acetamiprid Process Incomplete are currently 

suspended. Hence after the shutdown of the plant, a restraining order has been issued for 

the use of the entire factory including  Reactor Vessel 108 and safely closed within 6 

days to prevent any accident. 

 

2. Notice that the Director, Occupational Safety and Health Directorate, Chennai can appeal 

against the order within 30 days of the affidavit. None of the above appeals have a court 

fee of Rs.5 and a fee of Rs.50 for every 360 words of the court fee rule or for the next 

fraction, must contain a true copy of the counter-appeal order (order appealed against) 

certified to have been verified by the issuer of this order. 
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3. This Order provides that the Office may take any action without prior notice (Without 

prejudice) for non-implementation of provisions under the Act and Sections.    

 

                                                                                                                           Joint Director, 

Occupational Safety and Health, 

Cuddalore(Incharge) 

 

Officer of Inspection: 

1. Mr.R.Siddharthan,M.E.,M.B.A.,D.I.H., 

Joint Director, 

Occupational Safety and Health, 

Cuddalore(Full Additional In-charge) 

 

2. Mrs.E. Ilakkiya, B.Tech., 

Deputy Director, 

Occupational Safety and Health, 

Cuddalore(Full Additional In-charge) 

 

To: 

MR. RAMESH PRABHAKARAN, (Age-53) 

 S/o.Mr.SENTHUR PANDIYAN, 

 OCCUPIER/Owner, 

Crimson Organics Pvt Limited,Plot 

C9,10,11,Sipcot Industrial Complex, 

Kudikadu Village, Cuddalore 

Town,Cudalore Taluk, 

Cuddalore  District. 

 

The copy is sent submissively: 

1. Director, Occupational Safety and Health, Chennai. 

2. Additional Director, Occupational Safety and Health, Tiruchirappalli. 
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OFFICE OF THE JOINT DIRECTOR OF OCCUPATIONAL SAFETY AND HEALTH, 

CUDDALORE 

 

FACTORIES ACT 1948 TAMIL NADU FACTORIES RULES 1950  

AND AMENDED ACT 1987 

1. Section 40(2): 

No building, building area (or) lane (or) machinery (or) any part of the production  

premises shall be located in such a manner as to pose a threat to the safety of human life.  

 

But instead, Crimson Organics Private Limited, Plot C9,10,11, Sipcot Industrial 

Complex,  Kudikadu Village,  Cuddalore Town, Cuddalore Taluk, Cuddalore District. The 

factory manufactures Fipronil Technical and Acetamiprid Technical pesticides in bulk.  

After Isoprophyl Alcohol Recovery inside Reactor Vessel 108 installed in the factory at 07.40 

A.M on 13.05.2021, Acetamiprid impurites inside the Reactor Vessel opened the manhole on 

the second floor and exited with high heat and high pressure due to the sudden high pressure 

inside the Reactor Vessel. ,  During the investigation on 13.05.2021, it was found that when 

Acetamiprid impurites come out and burn due to inhalation of  2-Cholorophrine gas and 

release of  smoke, 16 workers were admitted to Cuddalore  Government Hospital due to 

suffocation of the workers working on the first, second and third floor and 4 of them died and 9 

workers were being treated at Cuddalore Hospital and one worker at Mahatma Gandhi Hospital, 

Pondicherry.  

 

This accident is caused by using Reactor Vessel 108 with the following security 

vulnerabilities. 
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1 

 

  

A Bleeder Valve is installed in the middle with two valves for protection on the Steam line and 

if there is a leak in the Steam line there is no system to exit through the Bleeder Valve. 

2  

In the event of unforeseen factors such as heat and pressure, Reactor Vessel Safety valve is 

installed to discharge the pressure and the exhaust gases from it are not connected to the 

scrubber system in such a way that they do not spread and endanger the workers. 

3  

Workers could not easily leave the second floor because one of the two-tiered structures, which 

was set up for the immediate exit of workers, was closed for temporary work. Furthermore the 

workers went to the third floor as the stairs were blocked instead of going down when the gases 

were expelled due to the particular high pressure which caused the workers to breathe in the 

gases rising from above. 

4   

Occupation Health center has hired a Factory Medical Officer with the required qualifications 

and a full time Medical Assistant (with the appropriate qualifications) and its details have not 

been approved by the Chennai Director of Occupational Safety and Health. 

 

 

Completely eliminate the above unsafe conditions, fully repair Reactor Vessel 108, 

Hydro test at manufacturer's specified pressure, adjust Agitator, adjust and ensure safety 

functions of Primary, Secondary Commodores, Vapor line, Pipe lines and the safety functions 

of other safety devices are adjusted, confirmed, certified by a qualified person authorized 

by the Chennai Occupational Safety and Health Director with examination and repair of 

plants and equipments Eligibility Certificate safely implemented in the manufacturing and a 

restraining order is issued for the use of the factory Fipronil Technical and Acetamiprid 

Technical Batch process until the details are duly submitted to the Health Director and their 

approval is obtained.The restraining order is said to be effective immediately. 
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 Therefore, within 30 days from the date of receipt of this order, the above mentioned 

unsafe conditions should be rectified and adequate security arrangements should be implemented 

along with the photograph and the evidence of the order. It also states that if it is not rectified 

within 30 days, the factories will take legal appropriate legal action without any prior notice. 

 

Sd/- 

                                                                                                                     Joint Director, 

Occupational Safety and Health, 

                                                                                                             Cuddalore (In-charge) 
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<<TRUE TYPED COPY>> 

Registered Post with Acknowledgement Card 

Office of the Joint Director of Industrial Safety and Health, Cuddalore. 

From 

Mr. R. Siddharthan, ME,MBA, DIH.,                                                                                                                                    

Joint Director,                                                                                                                                                                       

Industrial Safety and Health,                                                                                                                                    

Cuddalore.  

To 

Mr.S.Ramesh Prabakaran,(Age53)                                                                                                                                   

S/o.Senthur Pandian,                                                                                                                                             

Occupier,                                                                                                                                                                                                                                                                                                                                                                          

Crimsun Organics Private Limited,                                                                                                                                     

Plot No.C9, C10,011,                                                                                                                                                             

Sipcot Industrial Complex,                                                                                                                                    

Kudikadu Village,                                                                                                                                                      

Cuddalore District. 

No:E/908/2021   Date: 08-06-2021 

Dear Sir,  

Sub: Factories Act, 1948 (Amendment Act, 1987) and Tamil Nadu Factories Rules 1950 

and other Acts – Accident- The accident that took place on 13-05-2021 at  M/s. crimson 

Organic Pvt. Ltd, set up in the SIPCOT Industrial Estate, Plot No: C9,C10 & C11, 

Kudikadu Village, Cuddalore District, [Registration No:CDR01044], in which 4 people 

lost their life and 12 employees were injured. On inspection, it was found that there 

were certain lapses in following the safety measures. Notice has been issued to the 

owner(occupier), Mr. S.Ramesh Prabakaran asking for the lapse/ shortcomings. 

Ref:   Summary of Inspection Report CDR 01044 Dated: 08.06.2021 

On inspecting the factory on 13-05-2021, we found that, there were certain violation of 

law and in the inspection report that was submitted has items No: 1 to 6, we request you 

to reply us in writing within 7 days of receiving this notice.  In case if you fail to respond 

or reply within the stipulated time, we would assume that you do not have any valid 

answers / explanations and will take appropriate action without giving any further notice  
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sd// 08-06-2021 

                                                                                                                                      

Joint Director,                Industrial Safety and Health                                                                                                                                                                                                                             

Cuddalore.                                                                                                                                                                                                                  

Office of the Joint Director of Industrial Safety and Health, Cuddalore. 

From 

Mr. R. Siddhartha, ME,MBA, DIH.,                                                                                                                                    

Joint Director,                                                                                                                                                                       

Industrial Safety and Health,                                                                                                                                    

Cuddalore. (M.C.E.) 

To 

Mr.S.Ramesh Prabakaran,(Age53)                                                                                                                                            

S/o.Senthur Pandian,                                                                                                                                                                                               

Occupier,                                                                                                                                                                           

Crimsun Organics Private Limited,                                                                                                                                     

Plot No.C9, C10,011,                                                                                                                                                             

Sipcot Industrial Complex,                                                                                                                                    

Kudikadu Village,                                                                                                                                                      

Cuddalore District                              

No: CDR 01044 Dated: 08.06.2021 

Dear Sir,  

Sub: Factories Act, 1948 and Factories Rules 1950 and other Acts – Accident- The 

accident that took place on 13-05-2021 at  M/s. crimson Organic Pvt. Ltd, set up in the 

SIPCOT Industrial Estate, Plot No: C9,C10 & C11, Kudikadu Village, Cuddalore District, 

[Registration No:CDR01044], in which 4 people lost their life and 12 employees were 

injured. Sending herewith the Inspection Report Summary – regarding 

Ref:  My Inspection conducted date: 13-05-2021 

                                                                           ----------- 

When I inspected the factory, I found certain violations of law and other conditions.  I am 

sending herewith the inspection report summary.  
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sd// 08-06-2021 

                                                                                                                                      

Joint Director,                Industrial Safety and Health                                                                                                                                                                                                                             

Cuddalore.                                                                                                                                                                                                                 

 

 

Factories Act, 1948 (with Factories Amendment Act, 1987) and Tamil Nadu 

Factories Rules 1950 and other Acts and Rules 

1. Section 7A Section 87 Rule 95 Schedule XVI Part III Item 6 and Section 41 

Rule 61 E &F: 

M/s. crimson Organic Pvt. Ltd, set up in the SIPCOT Industrial Estate, Plot No: C9,C10 

& C11, Kudikadu Village, Cuddalore District, was registered under the  Factories Act, 

1948 and its Registration No is CDR01044. For the year 2021, this industry has been 

given license to operate with the maximum manpower limit of 260 employees and 1573 

hp (horsepower) and the it is manufacturing pesticides such as Fibronil Technical, 

Acetamiprid Technical, Fluroxy pyr Technical  on bulk basis ( bulk drugs) 

 

The residue from the product Acetamiprid  is  Acetamiprid Filterate M.L mixure (traces 

of Isopropyl Alcohol + traces of Acetamiprid + traces of CPMMA + impurities). Before 

disposing this residue, the Isopropyl Alcohol solvent that is mixed in this product, is first 

separated from the residue.  T o separate this, this mixture is taken to the second floor 

and poured in to the boiler Reactor Vessel No:.108  and it is steamed  and then 

Isopropyl Alcohol is separated  through Distillation process.  On 12.05-2021,  after 

Isopropyl Alcohol was separated , balance residue (traces of Isopropyl Alcohol + traces 

of CPMMA + traces of Acetamiprid + impurities) which was in the high temperature  was 

kept in the boiler to cool down and  to be collected in the drum  the next day. On 13-05-

2021, as the steaming  process from the boilder not stoped  which lead to high 

temperature, due to which the residue such as  Isopropyl Alcohol, CPMMA and 

Acetamiprid were converted in to very high pressure vapour .  The manhole in the boiler 

was not closed properly, and the vapor pressure formed by the chemical mixture led to 

a huge blast to the manhole of the boiler which in turn lead to smoke and fire accident at 

around 7.30 am at the factory premises. Immediately the fire was got under control with 

the help fire engine and staff of the Fire Engine Department. 16 employees who were in 

the first, second, third floor of the factory were caught in the accident and could not 
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breathe in the fumes. They were admitted at Government General Hospital, Cuddalore 

and of them 4 lost their life .  

1 Mr. Rajkumar, (Age-42) S/o. Mr. Rajendran, Old Vandipalayam,  
Cuddalore, 

2 Mr. Ganapathi, (Age-25) S/o. Thiru Karunakaran, Semmankuppam, 
Cuddalore. 

3 Mrs. Savita (Age-35) W/o. Mr. Senthilkumar, Angalamman Temple Street, 
Karaikadu. 

4 Mr. Wijeshraj, (Age-25) S/o. Mr. Vijayakumar, No.88, Ethiraj Nagar,  
Vannarapalayam, Parangipettai, Cuddalore. 

 

11 Employees were admitted at Cuddalore Government Hospital one was admitted at 

Mahathma Gandhi Hospital in Pondichey and they returned home from the hospital  

1 Mr. Harikaran, (Age- 23) S/o. Mr. Muthu Murugan, No.26 Ward, Devar Nagar,  
Chinnamanur, Theni. 

2 Mr. Raj, (Age-29) S/o. Mr. Mayavel, No.50 Ward, Mariamman koil Street,  
Subramaniapuram, Cuddalore 

3 Mr. Vinod Kumar, (Age-25) S/o. Mr. Tamilmani, 684/47, Muthu Mariamman koil 
Street,  
Pathirikuppam, Cuddalore 4. 

4 Mr. Manikandan, (Age-31) S/o. Mr. Rajendran, 650/3, Mariamman koil Street,  
North Melur, Kurinjipadi. 

5 Mr. Jawaharlal Gowri Rajan, (Age-29) S/o. Mr. Sesasalam, 775, Main Road 
badrakottai Post, Panruti. 

6 Mr. Sabari, (Age-21) S/o. Mr. Sekar, 5/135, Gulalar Street, South Valavallan 
Street,  
Thoothukudi. 

7 Mr. Ramkumar, (age 22) S/o. Mr. Palaniappan, No.23, Mohan Singh Street, 
Cuddalore. 

8 Mr. Sathyamoorthy, (Age- 30) S/o. Mr. Lakshmanan, 51, Mariamman koil Street,  
Annavalli.  
 

9 Mr. Satish Kumar, (Age 27) S/o. Mr. Poorasamy, 996, North Street, Manjakkuzhi 
Post, 
Chidambaram, Cuddalore. 10. 

10 Mrs.Selvi, (Age- 42) W/o. Mr. Thirisanku, Angalamman koil Street, Karaikkadu, 
Sipcot, Cuddalore, 11. 

11 Mrs. Gunasundari, (Age- 49) W/o. Mr. Muruganantham, 26, North Street, 
Capper  
Quarry Post, Periya karaikadu, Karaikadu, Cuddalore. 

12 Mr. Vignesh, (age-25) S/o. Mr. Selvarasu, Kaliamman koil Street, Subbammal 
Chattram, Andarmullipallam, Cuddalore. 
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Reactor vessel 108 in the factory has not been installed with the proper safety 

measures and was used without proper safety precautions due to which 4 people lost 

their life and 12 were injured  

1. In an unexpected circumstances when the heat and pressure are far beyond the 

prescribed limit,  Reactor vessel  should have a safety valve  which is connected 

to the scrubber system of a required capacity through a pipeline so  that the 

pressure could be released and it would not endanger  life of the employees, was 

not done.   

2. There was a leak  in the steam line connected to the Reactor Vessel which could 

have been stopped from steam going in to the Reactor Vessel,  had Double 

Valvewith and Bleeder valve were installed, but that was not done 

3. When the temperature  is beyond the prescribe limit, in order to stop the 

chemical Acetamiprind FiltarateM.L inside the Reactor Vessel from decomposing 

and forming pressure, the  steam line should be disconnected , coolant water 

should be poured to cool the reactor, even this was not done. 

4. Easily flammable Solvent Isopropyl Alcohol (IPA) from Acetemipridd FillatateML , 

was not completely separated from the Reactor 108 and since Residual IPA was 

more than the presecribed limit and due to steam leak  which lead to high 

temperature and it created huge pressure in the Reactor 108,  which led to the 

blast through the manhole and due to which chemical toxic fumes were released. 

 

These violations are against the Section 7A, Section 87, Rule 95 Schedule 

XVI Part III Item  and Section 41 Rule 61 E&F  

 

2. Section 87 Rule 95 Schedule XVI Part (II) Paragraph-7 

 

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044)  situated at Plot 

No.C9, C10, 011,   SIPCOT Industrial Complex, Kudikadu Village, Cuddalore 

District, the inspection of  the Instruments and Safety Devices were to be 

checked monthly once by a competent person authorized by The Director, 

Industrial Safety and Health, whose observations has to be recorded in the 

register and register is to maintained, which was also not done        

 

These are violations against the section 87, Rule 95  Schedule XVI Part (II), 

Paragraph-7   

 

 

3. Section 87 Rule 95 Schedule XVI Part (II) Paragraph 15 

 

 

169



M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044)  situated at Plot 

No.C9, C10, 011,   SIPCOT Industrial Complex, Kudikadu Village, Cuddalore 

District, the chemical Plant, Equipment  and machinery should be inspected 

before the start of the process every day  and once in  two years by a competent 

person approved by the Director, Industry Safety and Health , was also not done  

. There is no register or record to show that the dangerous Plant, Equipment and 

machinery due to failure were checked every month and the details were 

recorded in the register. 

 

These are violations against the section 87, Rule 95  Schedule XVI Part (II), 

Paragraph-15   

 

4.  Section 87 Rule 95 Schedule XVI Part (II), Paragraph-23 

   

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044)  situated at Plot 

No.C9, C10, 011,   SIPCOT Industrial Complex, Kudikadu Village, Cuddalore 

District, there is no record to show that there were any possible emergencies 

occurred during the processing, maintaining and repairing.                                                                                                                                                                                                                                                                                                                                                                                                                

They have not submitted any Safety Plan arises out of the identified emergency 

problems to The Director, Industrial Safety and Health. Once in every three 

months, a Mock drill of Emergency procedure Rehearsal should be done to 

identify the shortcomings during the emergency situations, which was also not 

done. 

 

These violdations are against the sections 87 Rule 95 Schedule XVI Part (II) 

Paragraphy 23 

 

5. Section 41 Rule 61M  

 

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044)  situated at Plot 

No.C9, C10, 011,   SIPCOT Industrial Complex, Kudikadu Village,   Cuddalore 

District, in this factory Safety Committee is not formed according the above rule 

and the safety committee of the factory did not work   according to the functions 

and duties of the rules falling under sub section 7.    

 

These violations are against the Section 41, Rule 61M 

 

 

6. Section 7A (3) Section 41 B(2) and Section 112 
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M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044)  situated at Plot 

No.C9, C10, 011,   SIPCOT Industrial Complex, Kudikadu Village,   Cuddalore 

District, in this factory Health and Safety Policy was not made according to the 

guidelines of the rules falling under sub section 4 and  5.   The copy of it was not 

submitted to The Joint Director, Industrial Safety and Health, Cuddalore and The 

Director, Industrial Safety and health, Chennai. 

          These are violations against the Section 7A (3) Section 41 B(2) and Section 

112 

7. Section 7A (3) Section 41 B(2) and Section 112 Rule 62-O(C) 

 

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044)  situated at Plot 

No.C9, C10, 011,   SIPCOT Industrial Complex, Kudikadu Village,   Cuddalore 

District, in this factory there are more than 200 employees are working , and it  

does not have a proper occupational health centre in the premises in an area of  

15 sq.mt with 2 rooms , which should also have well qualified medical 

practitioner, a nursing staff, Dresser cum compounder and one house keeping 

person and ward boy, which was also not available in the factory premises. 

 

          These are violations against the Section 7A (3) Section 41 B(2) and Section 

112 Rule 62-O(C) 

8. Section 41 B (4) 

 

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044)  situated at Plot 

No.C9, C10, 011,   SIPCOT Industrial Complex, Kudikadu Village,   Cuddalore 

District, in this factory the employees were not given training for Onsite 

emergency and detailed disaster measures and the people in the nearby locality 

were also not informed about the measures to be taken during emergency 

These are violations against the Section 41 B (4) 

 

9. Section 7 (A) Section 41 A Rule 62 M 

 

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044)  situated at Plot 

No.C9, C10, 011,   SIPCOT Industrial Complex, Kudikadu Village,   Cuddalore 

District, in this factory the people joining factory in the hazardous process should 

undergo medical examination   while joining the job and once in every 6 months  

they should undergo occupational health hazardous under the supervision of 

factory medical officer and accordingly records regarding Pre Employment and 
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Periodical Examinations should be maintained in form 39 and 17, which  was 

also not done. 

 

These are violations against the Section 7 (A) Section 41 A Rule 62 M 

 

 

 

sd// 08-06-2021 

                                                                                                                                      

Joint Director,                Industrial Safety and Health                                                                                                                                                                                                                             

Cuddalore. (M.C.E.)                                                                                                                                                                                                                  
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Registered Post with Acknowledgement Card    479 

Office of the Joint Director of Industrial Safety and Health, Cuddalore. 

From 

Mr. R. Siddhartha, ME,MBA, DIH.,                                                                                                                                    

Joint Director,                                                                                                                                                                       

Industrial Safety and Health,                                                                                                                                    

Cuddalore. (M.C.E.) 

To 

Thiru.A.Paranitharan,(Age54)                                                                                                                                            

S/o. Alwar,                                                                                                                                                                                               

Manager,                                                                                                                                                                           

Crimsun Organics Private Limited,                                                                                                                                     

Plot No.C9, C10,011,                                                                                                                                                             

Sipcot Industrial Complex,                                                                                                                                    

Kudikadu Village,                                                                                                                                                      

Cuddalore District. 

No.E/ 909/2021 Date: 08.06.2021 

Dear Sir, 

Sub: Factories Act, 1948 (Amendment Act, 1987) and Tamil Nadu Factories Rules 1950 

and other Acts – Accident- The accident that took place on 13-05-2021 at  M/s. crimson 

Organic Pvt. Ltd, set up in the SIPCOT Industrial Estate, Plot No: C9,C10 & C11, 

Kudikadu Village, Cuddalore District, [Registration No:CDR01044], in which 4 people 

lost their life and 12 employees were injured. On inspection, it was found that there 

were certain lapses in following the safety measures. Notice has been issued to the 

factory manager, Mr. Paranitharan asking for the lapse/ shortcomings. 

Ref:   Summary of Inspection Report CDR 01044 Dated: 08.06.2021 

On inspecting the factory on 13-05-2021, we found that, there were certain violation of 

law and in the inspection report, that was submitted has items No: 1 to 6, we request 

you to reply us in writing within 7 days of receiving this notice.  in case if you fail to 

respond or reply within the stipulated time, we would assume that you donot have any 
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valid answers / explanations  and will take appropriate action without giving any further 

notice  

Attached : summary of Inspection Report                                                                             

sd// 08-06-2021 

                                                                                                                                      

Joint Director,                Industrial Safety and Health                                                                                                                                                                                                                             

Cuddalore. (M.C.E.)                                                                                                                                                                                                                  

Office of the Joint Director of Industrial Safety and Health, Cuddalore. 

From 

Mr. R. Siddhartha, ME,MBA, DIH.,                                                                                                                                    

Joint Director,                                                                                                                                                                       

Industrial Safety and Health,                                                                                                                                    

Cuddalore. (M.C.E.) 

To 

Thiru.A.Paranitharan,(Age54)                                                                                                                                            

S/o. Alwar,                                                                                                                                                                                               

Manager,                                                                                                                                                                           

Crimsun Organics Private Limited,                                                                                                                                     

Plot No.C9, C10,011,                                                                                                                                                             

Sipcot Industrial Complex,                                                                                                                                    

Kudikadu Village,                                                                                                                                                      

Cuddalore District                              

No: CDR 01044 Dated: 08.06.2021 

Dear Sir,  

Sub: Factories Act, 1948 and Factories Rules 1950 and other Acts – Accident- The 

accident that took place on 13-05-2021 at  M/s. crimson Organic Pvt. Ltd, set up in the 

SIPCOT Industrial Estate, Plot No: C9,C10 & C11, Kudikadu Village, Cuddalore District, 

[Registration No:CDR01044], in which 4 people lost their life and 12 employees were 

injured. Sending the Inspection Report Summary – regarding 

Ref:  My Inspection conducted date: 13-05-2021 

                                                                           ----------- 
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When I inspected, I found certain violations of law and other conditions.  I am sending 

herewith the inspection report summary .  

sd// 08-06-2021 

                                                                                                                                      

Joint Director,                Industrial Safety and Health                                                                                                                                                                                                                             

Cuddalore. (M.C.E.)                                                                                                                                                                                                                  

 

 

Factories Act, 1948 (with Factories Amendment Act, 1987) and Tamil Nadu 

Factories Rules 1950 and other Acts and Rules 

Section 87 Rule 95 Schedule XVI Part III Item 6 and Section 41 Rule 61 E &F: 

M/s. crimson Organic Pvt. Ltd, set up in the SIPCOT Industrial Estate, Plot No: C9,C10 

& C11, Kudikadu Village, Cuddalore District, was registered under the  Factories Act, 

1948 and its Registration No is CDR01044. For the year 2021, this industry has been 

given license to operate with the maximum manpower limit of 260 employes and 1573 

hp (horsepower) and the company is manufacturing pesticides such as Fibronil 

Technical, Acetamiprid Technical, Fluroxy pyr Technical  in bulk ( bulk drugs) 

 

The residue from the product Acetamiprid  is  Acetamiprid Filterate M.L mixure (traces 

of Isopropyl Alcohol + traces of Acetamiprid + traces of CPMMA + impurities). Before 

disposing this residue, the Isopropyl Alcohol solvent that is mixed in this product, is first 

separated from the residue.  T o separate this, this mixture is taken to the second floor 

and poured in to the boiler Reactor Vessel No:.108  and it is steamed  and then 

Isopropyl Alcohol is separated  through Distillation process.  On 12.05-2021,  after 

Isopropyl Alcohol was separated , balance residue (traces of Isopropyl Alcohol + traces 

of CPMMA + traces of Acetamiprid + impurities) which was in the high temperature  was 

kept in the boiler to cool down and  to be collected in the drum  the next day. On 13-05-

2021, as the steaming  process from the boilder not stoped  which lead to high 

temperature, due to which the residue such as  Isopropyl Alcohol, CPMMA and 

Acetamiprid were converted in to very high pressure vapour .  The manhole in the boiler 

was not closed properly, and the vapor pressure formed by the chemical mixture led to 

a huge blast to the manhole of the boiler which in turn lead to smoke and fire accident at 

around 7.30 am at the factory premises. Immediately the fire was got under control with 

the help fire engine and staff of the Fire Engine Department. 16 employees who were in 

the first, second, third floor of the factory were caught in the accident and could not 
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breathe in the fumes. They were admitted at Government General Hospital, Cuddalore 

and of them 4 lost their life .  

1 Mr. Rajkumar, (Age-42) S/o. Mr. Rajendran, Old Vandipalayam,  
Cuddalore, 

2 Mr. Ganapathi, (Age-25) S/o. Thiru Karunakaran, Semmankuppam, 
Cuddalore. 

3 Mrs. Savita (Age-35) W/o. Mr. Senthilkumar, Angalamman Temple Street, 
Karaikadu. 

4 Mr. Wijeshraj, (Age-25) S/o. Mr. Vijayakumar, No.88, Ethiraj Nagar,  
Vannarapalayam, Parangipettai, Cuddalore. 

 

11 Employees were admitted at Cuddalore Government Hospital one was admitted at 

Mahathma Gandhi Hospital in Pondichey and they returned home from the hospital  

1 Mr. Harikaran, (Age- 23) S/o. Mr. Muthu Murugan, No.26 Ward, Devar Nagar,  
Chinnamanur, Theni. 

2 Mr. Raj, (Age-29) S/o. Mr. Mayavel, No.50 Ward, Mariamman koil Street,  
Subramaniapuram, Cuddalore 

3 Mr. Vinod Kumar, (Age-25) S/o. Mr. Tamilmani, 684/47, Muthu Mariamman koil 
Street,  
Pathirikuppam, Cuddalore 4. 

4 Mr. Manikandan, (Age-31) S/o. Mr. Rajendran, 650/3, Mariamman koil Street,  
North Melur, Kurinjipadi. 

5 Mr. Jawaharlal Gowri Rajan, (Age-29) S/o. Mr. Sesasalam, 775, Main Road 
badrakottai Post, Panruti. 

6 Mr. Sabari, (Age-21) S/o. Mr. Sekar, 5/135, Gulalar Street, South Valavallan 
Street,  
Thoothukudi. 

7 Mr. Ramkumar, (age 22) S/o. Mr. Palaniappan, No.23, Mohan Singh Street, 
Cuddalore. 

8 Mr. Sathyamoorthy, (Age- 30) S/o. Mr. Lakshmanan, 51, Mariamman koil Street,  
Annavalli.  
 

9 Mr. Satish Kumar, (Age 27) S/o. Mr. Poorasamy, 996, North Street, Manjakkuzhi 
Post, 
Chidambaram, Cuddalore. 10. 

10 Mrs.Selvi, (Age- 42) W/o. Mr. Thirisanku, Angalamman koil Street, Karaikkadu, 
Sipcot, Cuddalore, 11. 

11 Mrs. Gunasundari, (Age- 49) W/o. Mr. Muruganantham, 26, North Street, 
Capper  
Quarry Post, Periya karaikadu, Karaikadu, Cuddalore. 

12 Mr. Vignesh, (age-25) S/o. Mr. Selvarasu, Kaliamman koil Street, Subbammal 
Chattram, Andarmullipallam, Cuddalore. 
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Reactor vessel 108 in the factory has not been installed with the proper safety 

measures and was used without proper safety precautions due to which 4 people lost 

their life and 12 were injured  

1. In an unexpected circumstances when the heat and pressure are far beyond the 

prescribed limit,  Reactor vessel  should have a safety valve  which is connected 

to the scrubber system of a required capacity through a pipeline so  that the 

pressure could be released and it would not endanger  life of the employees, was 

not done.   

2. There was a leak  in the steam line connected to the Reactor Vessel which could 

have been stopped from steam going in to the Reactor Vessel,  had Double 

Valvewith and Bleeder valve were installed, but that was not done 

3. When the temperature  is beyond the prescribe limit, in order to stop the 

chemical Acetamiprind FiltarateM.L inside the Reactor Vessel from decomposing 

and forming pressure, the  steam line should be disconnected , coolant water 

should be poured to cool the reactor, even this was not done. 

4. Easily flammable Solvent Isopropyl Alcohol (IPA) from Acetemipridd FillatateML , 

was not completely separated from the Reactor 108 and since Residual IPA was 

more than the presecribed limit and due to steam leak  which lead to high 

temperature and it created huge pressure in the Reactor 108,  which led to the 

blast through the manhole and due to which chemical toxic fumes were released. 

 

These violations are against the Section 87, Rule 95 Schedule XVI Part III Item  

and Section 41 Rule 61 E&F  

 

2. Section 41 Rule 61M  

 

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044)  situated at Plot 

No.C9, C10, 011,   SIPCOT Industrial Complex, Kudikadu Village,   Cuddalore 

District, in this factory Safety Committee is not formed according the above rule 

and the safety committee of the factory did not work   according to the functions 

and duties of the rules falling under sub section 7.    

 

These violations are against the Section 41, Rule 61M 

 

3. Section 87 Rule 95 Schedule XVI Part (II) Paragraph-7 

 

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044)  situated at Plot 

No.C9, C10, 011,   SIPCOT Industrial Complex, Kudikadu Village, Cuddalore 

District, the inspection of  the Instruments and Safety Devices were to be 

checked monthly once by a competent person authorized by The Director, 
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Industrial Safety and Health, whose observations has to be recorded in the 

register and register is to maintained, which was also not done        

 

These are violations against the section 87, Rule 95  Schedule XVI Part (II), 

Paragraph-7   

 

4.Section 87 Rule 95 Schedule XVI Part (II) Paragraph 15 

 

 

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044)  situated at Plot 

No.C9, C10, 011,   SIPCOT Industrial Complex, Kudikadu Village, Cuddalore 

District, the chemical Plant, Equipment  and machinery should be inspected 

before the start of the process every day  and once in  two years by a competent 

person approved by the Director, Industry Safety and Health , was also not done  

. There is not register or record to show that the dangerous Plant, Equipment and 

machinery due to failure were checked every month and the details were 

registered in the record  

 

These are violations against the section 87, Rule 95  Schedule XVI Part (II), 

Paragraph-15   

 

5. 4 Section 87 Rule 95 Schedule XVI Part (II), Paragraph-23 

   

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044)  situated at Plot 

No.C9, C10, 011,   SIPCOT Industrial Complex, Kudikadu Village, Cuddalore 

District, there is no record to show that there were any possible emergencies 

occurred during the processing, maintaining and repairing.                                                                                                                                                                                                                                                                                                                                                                                                                

They have not submitted any Safety Plan arises out of the identified emergency 

problems to The Director, Industrial Safety and Health. Once in every three 

months, a Mock drill of Emergency procedure Rehearsal should be done to 

identify the shortcomings during the emergency situations. 

 

These violdations are against the sections 87 Rule 95 Schedule XVI Part (II) 

Paragraphy 23 

 

6. Section 88 Rule 96 

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044)  situated at Plot 

No.C9, C10, 011,   SIPCOT Industrial Complex, Kudikadu Village, Cuddalore 

District, The residue from the product Acetamiprid  is  Acetamiprid Filterate M.L 

mixure (traces of Isopropyl Alcohol + traces of Acetamiprid + traces of CPMMA + 
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impurities). Before disposing this residue, the Isopropyl Alcohol solvent that is 

mixed in this product, is first separated from the residue.  T o separate this, this 

mixture is taken to the second floor and poured in to the boiler Reactor Vessel 

No:.108  and it is steamed  and then Isopropyl Alcohol is separated  through 

Distillation process.  On 12.05-2021,  after Isopropyl Alcohol was separated , 

balance residue (traces of Isopropyl Alcohol + traces of CPMMA + traces of 

Acetamiprid + impurities) which was in the high temperature  was kept in the 

boiler to cool down and  to be collected in the drum  the next day. On 13-05-

2021, as the steaming  process from the boilder not stoped  which lead to high 

temperature, due to which the residue such as  Isopropyl Alcohol, CPMMA and 

Acetamiprid were converted in to very high pressure vapour .  The manhole in 

the boiler was not closed properly, and the vapor pressure formed by the 

chemical mixture led to a huge blast to the manhole of the boiler which in turn 

lead to smoke and fire accident at around 7.30 am at the factory premises. 

Immediately the fire was got under control with the help fire engine and staff of 

the Fire Engine Department. 16 employees who were in the first, second, third 

floor of the factory were caught in the accident and could not breathe in the 

fumes. They were admitted at Government General Hospital, Cuddalore and of 

them 4 lost their life .  

1 Mr. Rajkumar, (Age-42) S/o. Mr. Rajendran, Old Vandipalayam,  
Cuddalore, 

2 Mr. Ganapathi, (Age-25) S/o. Thiru Karunakaran, Semmankuppam, 
Cuddalore. 

3 Mrs. Savita (Age-35) W/o. Mr. Senthilkumar, Angalamman Temple Street, 
Karaikadu. 

4 Mr. Wijeshraj, (Age-25) S/o. Mr. Vijayakumar, No.88, Ethiraj Nagar,  
Vannarapalayam, Parangipettai, Cuddalore. 

 

11 Employees were admitted at Cuddalore Government Hospital one was admitted at 

Mahathma Gandhi Hospital in Pondichey and they returned home from the hospital  

1 Mr. Harikaran, (Age- 23) S/o. Mr. Muthu Murugan, No.26 Ward, Devar Nagar,  
Chinnamanur, Theni. 

2 Mr. Raj, (Age-29) S/o. Mr. Mayavel, No.50 Ward, Mariamman koil Street,  
Subramaniapuram, Cuddalore 

3 Mr. Vinod Kumar, (Age-25) S/o. Mr. Tamilmani, 684/47, Muthu Mariamman koil 
Street,  
Pathirikuppam, Cuddalore 4. 

4 Mr. Manikandan, (Age-31) S/o. Mr. Rajendran, 650/3, Mariamman koil Street,  
North Melur, Kurinjipadi. 

5 Mr. Jawaharlal Gowri Rajan, (Age-29) S/o. Mr. Sesasalam, 775, Main Road 
badrakottai Post, Panruti. 
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6 Mr. Sabari, (Age-21) S/o. Mr. Sekar, 5/135, Gulalar Street, South Valavallan 
Street,  
Thoothukudi. 

7 Mr. Ramkumar, (age 22) S/o. Mr. Palaniappan, No.23, Mohan Singh Street, 
Cuddalore. 

8 Mr. Sathyamoorthy, (Age- 30) S/o. Mr. Lakshmanan, 51, Mariamman koil Street,  
Annavalli.  
 

9 Mr. Satish Kumar, (Age 27) S/o. Mr. Poorasamy, 996, North Street, Manjakkuzhi 
Post, 
Chidambaram, Cuddalore. 10. 

10 Mrs.Selvi, (Age- 42) W/o. Mr. Thirisanku, Angalamman koil Street, Karaikkadu, 
Sipcot, Cuddalore, 11. 

11 Mrs. Gunasundari, (Age- 49) W/o. Mr. Muruganantham, 26, North Street, 
Capper  
Quarry Post, Periya karaikadu, Karaikadu, Cuddalore. 

12 Mr. Vignesh, (age-25) S/o. Mr. Selvarasu, Kaliamman koil Street, Subbammal 
Chattram, Andarmullipallam, Cuddalore. 

 

The information about the accident that occurred was not shared with The Joint 

Director, Industrial Safety and Health, Cuddalore and The Director, Industrial Safety 

and health, Chennai. Morevover Form 18 was not issued individually to the 

deceased employees within 12 hours of the accident and form 18 was not issued 

individually to the injured employees. 

These are violations against the Section 88 Rule 96 

 

sd// 08-06-2021 

                                                                                                                                      

Joint Director,                Industrial Safety and Health                                                                                                                                                                                                                             

Cuddalore. (M.C.E.)                                                                                                                                                                                                                  
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<<TRUE TYPED COPY>> 

 

Office of the Joint Director of Industrial Safety and Health, Cuddalore. 

From 

Mr. R. Siddharthan, ME,MBA, DIH.,                                                                                                                                    

Joint Director,                                                                                                                                                                       

Industrial Safety and Health,                                                                                                                                    

Cuddalore.  

To 

Mr.S.Ramesh Prabakaran,(Age53)                                                                                                                                            

Owner,                                                                                                                                                                                                                                                                                                                                                                          

Crimsun Organics Private Limited,                                                                                                                                     

Plot No.C9, C10,011,                                                                                                                                                             

Sipcot Industrial Complex,                                                                                                                                    

Kudikadu Village,                                                                                                                                                      

Cuddalore District. 

C.A.No. A/ 905/2021 Date: 09.06.2021 

Dear Sir, 

Sub:  Gas Leakage/ Accidental Death- The gas leakage that took place on 13-05-2021 in 

M/s. crimson Organic Pvt. Ltd set up at SIPCOT Industrial Estate, Plot No: C9,C10 & C11, 

Kudikadu Village, Cuddalore District at 7.40 pm, in which 4 people lost their life and 12 

employees were injured, requesting for compensation and other details-regarding:- 

Ref: Accident Dated 13-05-2021 

Regarding the accident that occurred on 13-05-2021, in M/s. crimson Organic Pvt. Ltd set 

up at SIPCOT Industrial Estate, Plot No: C9,C10 & C11, Kudikadu Village, Cuddalore 

District at 7.40 pm, you have asked  to submit the reply for the  below questions in triplicate 

copies to the above mentioned office address 

1 Police station’s First Information Report about the national accident dated 13-

05-2021 

2 post-mortem reports of the deceased employees (Attested copies) 
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3 Detailed Copy of the injuries incurred to the employees and Discharge summary 

from the hospital  

4 Proof of compensation given to the victims ( Cheque, Bank transfer etc.) 

5 Details of ESI and PF numbers of the affected employees 

6 Copy of the accident details submitted  in a valid form to ESI and PF offices 

7 Colour phtotos taken after the accident 

8 The details actions taken / case filed  if any any other departments  

 

 

sd// 09-06-2021 

                                                                                                                                      

Joint Director,                Industrial Safety and Health                                                                                                                                                                                                                             

Cuddalore.                                                                                                                                                                                                                  
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<<TRUE TYPED COPY>> 

Director of Industrial Safety and Health , Chennai  

Procedures  

Order issued by: Mr. M.V. Senthilkumar, M.E., 

In brief  

Industries Act and Rules - An appeal petition under Section 107 of the Factories Act and 

Rules has been received to remove the injunction order passed under Section 40(2) 

during the inspection by the Joint Director of Industrial Safety and Health, Tirunelveli, at 

the factory of Crimson Organics Pvt Limited, Plot C9,10,11, Sipcot Industrial complex, 

kudikadu village, cuddalore Town, cuddalore Taluk, cuddalore District -  An order has 

been issued for removal of the injunction. 

C2/10381/2021                                                  Date: 28-06-2021                                                                                                 

1. Joint Director of Industrial Safety and Health, Cuddalore, their injunction No. 

E/906/2021, Dated.14.05.2021. – 

2. Appeal petition filed by the Company dated 11.06.2021 

3. Additional Director of Industrial Safety and Health, Trichy, their Letter No.B/905/2021, 

dated 24.06.2021 

Inspection taken after the accident at M/s.Crimson Organics Pvt Limited, Plot C9,10,11, 

Sipcot Industrial complex. kudikadu village, cuddalore Town, cuddalore Taluk, 

cuddalore by the Joint Director of Industrial Safety and Health, Cuddalore, it was found 

that the safety rules and procedures were not followed, so under section 40(2) of 

Factories Act, an injunction order was passed to stop the production in order to rectify 

the flaws. 

In the above appeal as mentioned above in point no (2), the company has given an 

undertaking  that all the shortcomings as mentioned in the injunction order passed 

under section 40(2) of Factories Act, have been rectified and safety measures has been 

strengthened, so the company has prayed for the removal of injunction order    

The appeal was inspected and reviewed by the Additional Director of Industrial Safety 

and Health, Trichy on 24-06-2021 and based on his recommendations and being an 

appellate authority under the power conferred under Section 107 of this Factory and 

Rules, the injunction order passed by The Director of Industrial Safety and Health, 

cuddalore, that is refraining the company from the production is being withdrawn and 

the company has been asked to start the production under the following conditions. If 
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the conditions specified in this order are not adhered to, the withdrawal stands 

cancelled and the injunction will automatically come into force.   

Conditions: 

1. All safety procedures as laid down in the Factories Act, 1948 and the Tamil Nadu 

Factories Rules, 1950 Should be followed strictly. 

2. If the same violations are found again and an injunction is issued, if an appeal 

petition is received again for the removal of the injunction, the same will not be 

considered. 

3. The factory building and machinery should be maintained properly so that it will 

endanger the safety and security of the employees working in the factory 

4. Instruments and safety devices in the factory should be inspected once in a 

month by a qualified person (Competent person) approved by the Director of 

Industrial Safety and Health, Chennai and the same has to be recorded and the 

register is to be maintained. 

5. , Equipment and machinery should be inspected before the start of the process 

every day and once in two years by a qualified person (competent person) 

approved by the Director, Industry Safety and Health. 

6. The Solvent IPA shall be completely recovered from Acetamiprid M.L in the 

reactor vessel. 

7. Residual Acetamiprid impurities shall be removed immediately after recovery of 

Solvent from Acetamiprid M.L and the vessel may be kept open and it shall be 

ensured that steam line is 'closed'. 

 

                                                    Sd// (28-06-2021) 

                                                      Director,  

Industrial Safety and Health,  

                                                       Chennai-32 

To 

MR.Ramesh prabakaran. (Age 53).  

S/O MR.Senthur Pandiyan,  

Occupier,  

Crimsun Organics Pvt Limited  
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Plot C9,10,11,  

Sipcot Industrial complex,  

kudikadu village, cuddalore Town, 

cuddalore Taluk, cuddalore District. 

Copy to  

1.  Additional Director, Industrial Safety and Health, Trichy 

2. Joint Director, Industrial Safety and Health, Cuddalore 

(It is advised to monitor from time to time whether the above conditions are adhered to) 

3. Others 
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Category of the Industry :

                                                                                    

                                                                                    
CONSENT ORDER NO. 2105237225613           DATED: 29/11/2021.

                                                                                    
PROCEEDINGS NO.T6/TNPCB/F.0616CUD/RL/CUD/A/2021     DATED: 29/11/2021

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as

amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

                                                                                    
                            The Managing Director,

                            M/s . CRIMSUN ORGANICS PRIVATE LIMITED

                          S.F No.SF No. 138/1, 138, 137  of Plot No C-9, C-10, C-11, SIPCOT Industrial Complex,

                          KUDIKADU Village,

                          Cuddalore           Taluk,

                          Cuddalore District.

                                                                                    
         Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to

make discharge of emission from the stacks/chimneys.

        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

                                                                                    
         This CONSENT is valid for the period ending March 31, 2024

 
                                                                                    
                                                                                    

To

The Managing Director,

M/s.CRIMSUN ORGANICS PRIVATE LIMITED,

C-9, C-10 & C-11, SIPCOT Industrial Complex,

Kudikadu Village,

Cuddalore District.,

Pin: 607005

                                                                                    

RED

SUB: Tamil Nadu Pollution Control Board –CONSENT TO OPERATE –DIRECT  -M/s. CRIMSUN
ORGANICS PRIVATE LIMITED , S.F.No. SF No. 138/1, 138, 137  of Plot No C-9, C-10, C-11,
SIPCOT Industrial Complex, KUDIKADU villageCuddalore           Taluk and Cuddalore District -
Consent for operation of the plant and discharge of emissions  under Section 21 of the Air
(Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981)
–Issued- Reg.

Ref: 1. Units application dt. 17.03.2021
2. IR.No : F.0616CUD/RL/JCEE-M/CUD/2021 dated 08/06/2021
3. Board’s (Technical Sub Committee) Resolution No.188-17 dt: 17.11.2021

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai
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Copy to:

1.The Commissioner,  CUDDALORE-Panchayat Union, Cuddalore           Taluk, Cuddalore District .

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, CUDDALORE.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Triuchirappalli.

4. File

-----------
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SPECIAL CONDITIONS

                                                                                    
1. This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.
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Sl.
No.

Description Quantity Unit

Product Details
1.  Para chloro benzyl cyanide  20  TPM

2.  Pyrazole  20  TPM

3.  Metaphenoxy Benzaldehyde (MPB)  30  TPM

4.  Thiophanate Methyl  50  TPM

5.  Hexaconazole  30  TPM

6.  Propiconazole  30  TPM

7.  Azoxystrobin  15  TPM

8.  Isoprothiolane  50  TPM

9.  Carbendazim  50  TPM

10.  Cyproconazole  30  TPM

11.  Trifloxystrobin  20  TPM

12.  Cymoxanil  20  TPM

13.  Pyraclostrobin  20  TPM

14.  Metalaxyl  20  TPM

15.  Tebuconazole  20  TPM

16.  Boscalid  20  TPM

17.  Picoxystrobin  20  TPM

18.  Thifluzamide  20  TPM

19.  Pretilachlor  50  TPM

20.  Metamifop  50  TPM

21.  Clodinafop-propargyl  20  TPM

22.  Bispyribac-Sodium  20  TPM

23.  Oxadiargyl  20  TPM

24.  Propaquizafop  20  TPM

25.  Mesotrione  20  TPM

26.  Fluroxypyr  20  TPM

27.  Imazamox  30  TPM

28.  Pinoxaden  30  TPM

29.  Ametryn  30  TPM

30.  Tembotrione  20  TPM

31.  Topramezone  20  TPM

32.  Pyroxasulfone  20  TPM

33.  Penoxsulam  20  TPM

34.  Flazasulfuron  20  TPM

35.  Pendimethalin  30  TPM

36.  Chlorimuron  20  TPM

37.  Nicosulfuron  20  TPM

38.  Metsulfuron  20  TPM

39.  Prothiconozole  30  TPM

40.  Chlorpyrifos  30  TPM

41.  Imidacloprid  30  TPM
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42.  Buprofezin  30  TPM

43.  Thiamethoxam  30  TPM

44.  Pyriproxyfen  30  TPM

45.  Profenofos  20  TPM

46.  Fipronil  20  TPM

47.  Acetamiprid  30  TPM

48.  Propargite  30  TPM

49.  Indoxacarb  20  TPM

50.  Dinotefuran  20  TPM

51.  Flonicamid  20  TPM

52.  Pymetrozine  20  TPM

53.  Bifenthrin  20  TPM

54.  Spiromesifen  20  TPM

55.  Lambdacyhalothrin  20  TPM

56.  Chlorantraniliprole  20  TPM

57.  Sulfoxaflor  20  TPM
By-Product Details

1.  Aq. HBr Solution  11.72  TPM

2.  Ethanol  2.96  TPM

3.  Methanol  1.78  TPM

4.  Methyl chloride (g)  2.32  TPM

5.  Paraffin  1.1  TPM
2. This consent to operate is valid for operating the facility with the below mentioned emission/noise

sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I Point source emission with stack :

Stack
No.

Point Emission Source Air pollution
Control measures

Stack height
from Ground
Level in m

Gaseous Discharge
in Nm3/hr

 1  Oil Fired Boiler 3 TPH  Stack  25  8240.616

 2  DG 500 KVA  Acoustic
enclosures with
stack

 9  3078.5738

 3  Reactors (14 Nos.)  Wet scrubber with
stack

 25  8647.56

 4  Reactors (8 Nos. out of 14)  Vent Scrubber with
Stack

 25  300

 5  DG Set 104 KVA (Fire
Fighting Water Pump)

 Stack  7.5  615

II Fugitive/Noise emission :

Sl.
No.

Fugitive or Noise  Emission
sources

Type of emission Control
measures

1.  DG Set  Noise  Inbuilt
acoustic
enclosures

3(a). The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
Sl. Parameter Unit Tolerance limits Stacks
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Annexure enclosed if applicable.           :-
3.(b) The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance

limits prescribed below.

Sl.
No.

Pollutant Time Weighted
Average

Unit Tolerance Limits

Industrial,
Residential,
Rural and other
area

Ecologically
Sensitive Area
(notified by
Central Govt.)

1. Sulphur Dioxide
(SO2)

Annual
24 hours

microgram/m3
microgram/m3

50
80

20
80

2. Nitrogen Dioxide
(NO2)

Annual
24 hours

microgram/m3
microgram/m3

40
80

30
80

3. Particulate Matter
(Size Less than
10 micro M)  or
PM10

Annual
24 hours

microgram/m3
microgram/m3

60
100

60
100

4. Particulate Matter
(Size Less than
2.5 micro M ) or
PM2.5

Annual
24 hours

microgram/m3
microgram/m3

40
60

40
60

5. Ozone (O3) Annual
24 hours

8 Hours
1 Hour

100
180

100
180

Sl.
No.

Pollutant Time Weighted
Average

Unit Tolerance Limits

Industrial,
Residential,
Rural and other
area

Ecologically
Sensitive Area
(notified by
Central Govt.)

6. Lead (Pb) Annual
24 hours

microgram/m3
microgram/m3

0.5
1.0

0.5
1.0

7. Carbon
Monoxide (CO)

8 Hours
1 Hour

miligram/m3
miligram/m3

02
04

02
04

8. Ammonia (NH3) Annual
24 hours

microgram/m3
microgram/m3

100
400

100
400

9. Benzene (C6H6) Annual microgram/m3 5 5

10. Benzo(O) Pyrene
(BaP)
–particulate phase
only

Annual nanogram/m3 01 01

11. Arsenic (As) Annual nanogram/m3 06 06

12. Nickel (Ni) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A) Day Time Night Time

IndustrialArea 75 70

4. All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in Sl. No.3 above.

5. The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.
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6. The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

7. The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically  for the parameters
as prescribed.

8. Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in Sl.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

9. The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.
Special Additional Conditions:
The unit shall install the approved retrofit emission control device/equipment with at least 70%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.
Additional Conditions:
 1.	The unit shall operate and maintain the air pollution control measures efficiently and continuously
so as to satisfy the NAAQ /Emission standards prescribed by the MoEF&CC.
2.	The unit shall adhere to the Ambient Noise Level standards prescribed by the Board.
3.	The unit shall conduct AAQ/Emission/ANL survey through Board lab and furnish report to the
Board.
4.	The unit shall provide Online continuous Ambient Air Quality Monitoring stations at required places
for TVOC, PM10, PM2.5, SO2, NOx, and provide proper data to Care Air Centre, TNPCB, Guindy all
the times.
5.	The unit shall operate and maintain the safety measures and APC measures provided to arrest the
fugitive emissions during its loading, unloading and handling operations.
6.	The unit shall ensure the connectivity of Stack emission Online Monitoring system provided for PM
attached to the stack of boiler to TNPCB server and CPCB server.
7.	The unit shall maintain stack monitoring facility as per Emission Regulation Part-3 (ERP-3) norms
for all the stacks attached with emissions sources.
8.	The unit shall ensure that the port hole and ladder facility is safe to carry out monitoring. In place of
monkey ladder, spiral type/scaffold ladder shall be provided to ensure safety of monitoring personnel.
9.	The unit shall continue to develop adequate green belt with thick canopy cover within the premises,
so as to attenuate air and noise pollution and furnish the exact green belt area ear marked/developed as
per norms in the unit premises and furnish photographs along with latitude and longitude co-ordinates.
10. The unit shall be liable to pay the consent fee and shall remit the
      difference in amount in case of any revision of consent fee by the
      Government.
11	The unit shall monitor all the parameters like HCl, Cl2, H2S, NH3, pesticide particles, HBr, etc. for
which emission standards are prescribed in reactor emission.
12	The unit shall provide VOC adsorption towers for the control of VOC emission from the reactors.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai
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GENERAL CONDITIONS

                                                                                    
1. The occupier shall make an application along with the prescribed consent fee for grant of renewal of

consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

2. This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

3. The conditions imposed shall continue in force until revoked under Section 21 of the Act.
4. After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air

(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.
5. The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall

record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

6. The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

7. The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

8. The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

9. The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

10. The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

11. In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

12. If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

13. The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

14. The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

15. The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

16. If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

17. In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

18. In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.
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19. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai
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Category of the Industry :

                                                                                    

                                                                                    
CONSENT ORDER NO. 2105137225613           DATED: 29/11/2021.

                                                                                    
PROCEEDINGS NO.T6/TNPCB/F.0616CUD/RL/CUD/W/2021     DATED: 29/11/2021

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as

amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

                                                                                    
                            The Managing Director,

                            M/s . CRIMSUN ORGANICS PRIVATE LIMITED

                          S.F No.SF No. 138/1, 138, 137  of Plot No C-9, C-10, C-11, SIPCOT Industrial Complex,

                          KUDIKADU Village,

                          Cuddalore           Taluk,

                          Cuddalore District.

                                                                                    
Authorising the occupier to make discharge of sewage and /or trade effluent.

                                                                                    
                                                                                    

        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

                                                                                    
         This CONSENT is valid for the period ending March 31, 2024

 
                                                                                    
                                                                                    

To

The Managing Director,

M/s.CRIMSUN ORGANICS PRIVATE LIMITED,

C-9, C-10 & C-11, SIPCOT Industrial Complex,

Kudikadu Village,

Cuddalore District.,

Pin: 607005

RED

SUB: Tamil Nadu Pollution Control Board –CONSENT TO OPERATE – DIRECT -M/s. CRIMSUN
ORGANICS PRIVATE LIMITED , S.F.No. SF No. 138/1, 138, 137  of Plot No C-9, C-10, C-11,
SIPCOT Industrial Complex, KUDIKADU villageCuddalore           Taluk and Cuddalore District -
Consent for the operation of the plant and discharge of sewage and/or trade effluent under  Section
25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988 (Central Act  6
of 1974) – Issued- Reg.

Ref: 1. Units application dt. 17.03.2021
2. IR.No : F.0616CUD/RL/JCEE-M/CUD/2021 dated 08/06/2021
3. Board’s (Technical Sub Committee) Resolution No.188-17 dt: 17.11.2021

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai
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Copy to:

1.The Commissioner,  CUDDALORE-Panchayat Union, Cuddalore           Taluk, Cuddalore District .

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, CUDDALORE.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Triuchirappalli.

4. File

-----------
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SPECIAL CONDITIONS

                                                                                    
1. This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.
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Sl.
No.

Description Quantity Unit

Product Details
1.  Para chloro benzyl cyanide  20  TPM

2.  Pyrazole  20  TPM

3.  Metaphenoxy Benzaldehyde (MPB)  30  TPM

4.  Thiophanate Methyl  50  TPM

5.  Hexaconazole  30  TPM

6.  Propiconazole  30  TPM

7.  Azoxystrobin  15  TPM

8.  Isoprothiolane  50  TPM

9.  Carbendazim  50  TPM

10.  Cyproconazole  30  TPM

11.  Trifloxystrobin  20  TPM

12.  Cymoxanil  20  TPM

13.  Pyraclostrobin  20  TPM

14.  Metalaxyl  20  TPM

15.  Tebuconazole  20  TPM

16.  Boscalid  20  TPM

17.  Picoxystrobin  20  TPM

18.  Thifluzamide  20  TPM

19.  Pretilachlor  50  TPM

20.  Metamifop  50  TPM

21.  Clodinafop-propargyl  20  TPM

22.  Bispyribac-Sodium  20  TPM

23.  Oxadiargyl  20  TPM

24.  Propaquizafop  20  TPM

25.  Mesotrione  20  TPM

26.  Fluroxypyr  20  TPM

27.  Imazamox  30  TPM

28.  Pinoxaden  30  TPM

29.  Ametryn  30  TPM

30.  Tembotrione  20  TPM

31.  Topramezone  20  TPM

32.  Pyroxasulfone  20  TPM

33.  Penoxsulam  20  TPM

34.  Flazasulfuron  20  TPM

35.  Pendimethalin  30  TPM

36.  Chlorimuron  20  TPM

37.  Nicosulfuron  20  TPM

38.  Metsulfuron  20  TPM

39.  Prothiconozole  30  TPM

40.  Chlorpyrifos  30  TPM

41.  Imidacloprid  30  TPM
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42.  Buprofezin  30  TPM

43.  Thiamethoxam  30  TPM

44.  Pyriproxyfen  30  TPM

45.  Profenofos  20  TPM

46.  Fipronil  20  TPM

47.  Acetamiprid  30  TPM

48.  Propargite  30  TPM

49.  Indoxacarb  20  TPM

50.  Dinotefuran  20  TPM

51.  Flonicamid  20  TPM

52.  Pymetrozine  20  TPM

53.  Bifenthrin  20  TPM

54.  Spiromesifen  20  TPM

55.  Lambdacyhalothrin  20  TPM

56.  Chlorantraniliprole  20  TPM

57.  Sulfoxaflor  20  TPM
By-Product Details

1.  Aq. HBr Solution  11.72  TPM

2.  Ethanol  2.96  TPM

3.  Methanol  1.78  TPM

4.  Methyl chloride (g)  2.32  TPM

5.  Paraffin  1.1  TPM
2. This consent to operate is valid for operating the facility with the below mentioned permitted outlets

for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. Description of Outlet Maximum daily discharge
in KLD

Point of disposal

Effluent Type : Sewage

1.  Treated Sewage Water  18.0  Green Belt
Development/Gardening

Effluent Type : Trade Effluent

1.  Trade effluent-1 (RO
Permeate)

 72.31  Recycling to process

2.  Trade effluent-II (RO
reject)

 14.69  Evaporator

3.  Trade effluent-3 (ETP)  0.47  Evaporation Loss

4.  Trade effluent -4 ETP  0.1  TSDF along with sludge
3. The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down

hereunder.
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Sl.
No.

Parameters Unit TOLERANCE  LIMITS - OUTLETS -Nos
Sewage Trade Effluent
1 1 2 3,4

1. pH 5.5 to
9

5.5 to 9 5.5 to 9 5.5 to 9

2. Temperature oC - shall not
exceed 5ºC
above the
receiving
water
temperature

shall not
exceed 5ºC
above the
receiving
water
temperature

shall not
exceed 5ºC
above the
receiving
water
temperature

3. Particle size of Suspended
solids

- - shall pass 850
micron IS
sieve

shall pass 850
micron IS
sieve

shall pass 850
micron IS
sieve

4. Total Suspended Solids mg/l 30 100 100 100

5. Total Dissolved solids
(inorganic)

mg/l - 2100 2100 2100

6. Oil & Grease mg/l - 10 10 10

7. Biochemical Oxygen
Demand (3 days at 27oC)

mg/l 20 30 30 30

8. Chemical Oxygen Demand mg/l - 250 250 250

9. Chloride (as Cl) mg/l - 1000 1000 1000

10. Sulphates (as SO4) mg/l - 1000 1000 1000

11. Total Residual Chlorine mg/l - 1 1 1

12. Ammonical Nitrogen (as N) mg/l - 50 50 50

13. Total  Kjeldahl Nitrogen (as
N)

mg/l - 100 100 100

14. Free Ammonia (as NH3) mg/l - 5 5 5

15. Arsenic (as As) mg/l - 0.2 0.2 0.2

16. Mercury (as Hg) mg/l - 0.01 0.01 0.01

17. Lead (as Pb) mg/l - 0.1 0.1 0.1

18. Cadmium(as Cd) mg/l - 2 2 2

19. Hexavalent Chromium (as
Cr+6)

mg/l - 0.1` 0.1` 0.1`

20. Total Chromium (as Cr) mg/l - 2 2 2

21. Copper (as Cu) mg/l - 3 3 3

22. Zinc (as Zn) mg/l - 1 1 1

23. Selenium (as Se) mg/l - 0.05 0.05 0.05

24. Nickel (as Ni) mg/l - 3 3 3

25. Boron (as B) mg/l - 2 2 2

26. Percent Sodium % - - - -

27. Residual Sodium Carbonate mg/l - - - -

28. Cyanide (as CN) mg/l - 0.2 0.2 0.2

29. Fluoride (as F) mg/l - 2 2 2

30. Dissolved Phosphates(as P) mg/l - 5 5 5

31. Sulphide (as S) mg/l - 2 2 2

32. Pesticides mg/l -

33. Phenolic Compounds (as
C6H5OH)

mg/l - 1 1 1

34. Radioactive materials  a)
Alpha emitters

micro
curie/ml

- 10-7 10-7 10-7
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35. Radioactive materials  b).

Beta emitters
micro
curie/ml

- 10-6 10-6 10-6

36. Fecal Coliform MPN/100ml - - - -

4. All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in Sl No.3 above or to achieve the zero liquid
discharge of effluent as applicable.

5. The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.
a.   Industrial Cooling, Spraying in mine pits or boiler feed.
b.   Domestic purpose.
c.   Process.

6. The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

7. Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

8. The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

9. Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

10. The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

11. The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

12. The occupier shall provide and maintain rain water harvesting facilities.
13. The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated

into storm water drain at any point of time.
14. In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions

as laid under.
i). The occupier shall ensure zero liquid discharge of effluent, thereby  no discharge of untreated /
treated effluent on land or into any water bodies either  inside or outside the premises at any point of
time.
ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.
iii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.
iv)  In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.
Additional Conditions:
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 1.	The unit shall manufacture only the products specified in the EC and shall not manufacture
pesticide formulation products.
2.	The unit shall operate and maintain the Sewage Treatment Plant efficiently and continuously and the
treated sewage shall be utilised for green belt development/gardening after satisfying the standards
prescribed by the Board.
3.	The unit shall not dispose the treated sewage to CUSECS and shall utilize the same for gardening as
specified in the EC.
4.	The unit shall operate and maintain the ETP followed by RO plant, MEE continuously and
efficiently so as to achieve the ZLD.
5.	The unit shall ensure that no discharge of untreated/treated trade effluent on land or into any water
bodies either inside or outside the premises at any point of time.
6.	The unit shall analyze the treated sewage and treated trade effluent samples through TNPCB lab
periodically and furnish ROA of the same.
7.	The unit shall operate and maintain the EMFM provided at the inlet and out let of STP.
8.	The unit shall maintain the electromagnetic flow meters at the inlet of ETP, inlet of the RO System,
RO permeate line, RO reject line, Inlet of Multiple Effect Evaporator, Multiple Effect Evaporator
condensate line in good condition and transmit the quality data to WQW, TNPCB, Chennai at all the
time.
9.	The unit shall maintain CCTV camera for monitoring the ZLD system in good condition and
transmit the quality data to WQW, TNPCB, Chennai at all the time.
10.The unit shall dispose the non-hazardous waste then and there
     without any accumulation.
11.	The unit shall ensure that the Hazardous wastes generated shall be properly disposed as per the
Authorization obtained under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016.
12.	The unit shall apply for Authorization for proper disposal of hazardous waste under Hazardous and
Other Waste (Management and Transboundary Movement) Rules, 2016 under category 28(Schedule-
I) for disposal of 28.4 - off specification products and 28.5 - Date – expired products if any.
13.	The unit shall ensure proper disposal of discarded/date expired medicines and not to dispose
discarded/date expired medicines in the lake or any other water bodies or any lands.
14.	The unit shall maintain Form – 3 for the generation of hazardous wastes and shall file annual return
in Form - 4 to the Board. The unit shall maintain the hazardous waste display board in front of the unit
clearly updating the same regularly as per CPCB guidelines.
15.	The unit shall not use ‘use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead it shall encourage use of eco friendly alternative such as banana leaf, areca
nut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, Jute bag etc.,
16.	The unit shall continue to develop adequate green belt with thick canopy within the premises, so as
to attenuate air and noise pollution furnish the exact green belt area ear marked/developed as per
norms in the unit premises and furnish photographs along with latitude and longitude co-ordinates.
17.	The unit shall be liable to pay the consent fee and shall remit the difference in amount in case of
any revision of consent fee by the Government.
18.	The unit shall submit Environmental Statement for every financial year ending the 31st March in
Form -V as per the Rule 14 of the Environment (Protection) Rules, 1986.
19.	The % of the CER may be at least 1.5 times the slabs given in the OM dated 01.05.2018 for SPA
and 2 times for CPA in case of Environmental clearance
20.	The unit shall comply with the conditions stipulated in the restarting order issued by Director of
Industrial Safety and Health on safety in lr.No.C2/10381/2021/Dt.28.06.2021.
21.The unit shall withdraw the Environmental Clearance application
     filed in Parivesh Portal , if any, for the products for which “No
     increase in  Pollution Load certificate” has already been obtained
     by the unit.
22.The unit shall comply with all the conditions stipulated in the
     “No   increase in  Pollution Load certificate” dated 12.03.2021
     obtained by the unit.
23.The unit shall ensure to have  valid Policy under Public Liability
     Insurance Act, 1991 at all times.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai
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GENERAL CONDITIONS

                                                                                    
1. The occupier shall make an application along with the prescribed consent fee for grant of renewal of

consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

2. This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

3. The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

4. After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

5. The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

6. The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

7. The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

8. The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

9. The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

10. The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

11. The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

12. The occupier shall maintain good house-keeping within the factory premises.
13. All pipes, valves, sewers and drains shall be leak proof.  Floor washings shall be admitted into the

trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

14. The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

15. The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

16. The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.
a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.
b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form–4 before the end of the subsequent 30th June of every year (if applicable).
c) Yearly Environmental Statement for the period from 1st April to 31st March in Form –V before the
end of the subsequent 30th September of every year(if applicable).

17. If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

18. The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

19. The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
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20. The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

21. If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

22. In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

23. In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

24. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai
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r~~:lsTER cotJ\l Annexure -4 

Crimsun Organics Pvt Ltd, Cuddalore. 

Preventive Maintenance Mo.nthly Checklist for Pressure Gauge MTD/F/031 . 

Tag.No. /c- to 9' 

Manufa cturer ~-T Model No. ess 9, {,L 

Ser ial No. ~5'',~m0-er1q - 117 J Dial Size. b,,, 

Range 0 ~ 7 .k3 /c.,.M '.2---- Date !1-lr-.2{ 

0 ln.,uU!!ia:it Undamaged. 
♦ . .... -

Innut Rt =.din1 Or Oirmut 
Calibration RISING FALLING 
Che-ck: %SPA ACTUA 

ACTUAL ACTUAL ERROR 
N L (Bar) 

(Bar) . 
%SPAN ERROR% ffiar) %SPAN 

~'o 
0 

0 6 - 0 o -oo D·O --J •o 7 · ol O • o/ 

25 2., ,:)_ '0 J - DI O· o I b-o b · 0 l o --o I 

50 4 L1 • o lr -o f)•O ½ -o lt ·O O · O 

75 t:, l -o 6-o 0-0 J... 0 c! • O 0 ·O ,• 

100 -; 7 - 0 1-01 O · o/ I l?· o D•o 0 - 0 
Corrections: 

D Zero Calibration 0 Dial Gla5s Damage 

!3'S'-pan Calibration . 

GYGpsccle 
Gl15ownsc-a!e 

Remarks / Observations: 

Calibration Valid for One Hydrostatic Test Only. 

+!- 0.6% ACCURACY FOR PRE-SSUE GUAGES. 
. 

■ ACCEPTED 0 REJECTED 

Checked By: Instrument Technician Verified By: Production In charge 

Name J hf. vJ., ,J d~ ~ ·, . Name / )/] ~ /.,tda Y c:.. r C--:D 

Signat ure 
SJ Mv-i..; a.J""·"·· -

Signature 161 
Date Date 

\. 
I + . o t;- , ,2tJ 2---I 11· 4-:l/ 
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